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1. The Superintendent of Post Offjces,
Kurnool,

2. The pirector of General of Posts,
New mlhi.

3. One capy to Mr.Krishna Devan, Advocate
2+2-1164§20-B, Tilaknagar, Hyder abad-44,

4. One copy to Mr.N,R. Devrng, Sr.CGSC CAT ,Hyd, '
5. One Spare copy. l
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commurication of the same,
The partles

allowed waeh at the admission stage.

own costa.

{(T.CHANDRASEKHARA
Member {Judl.)
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Gated: 4th Scptember, 18372

(Dictated in the Cpen Court)
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